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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

(Through Virtual Court)

BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

3T e H. / ITA No.864/PUN/2018
Y Rur 9§ / Assessment Year : 2009-10

Shri Sayyadhusain M. Choudhary,
Flat No. E-201, Mahindra Royal Sterling-1,
CTS No. 6020, Pimpri, Pune-411018

PAN : ACNPC3430F
....... 3drereft / Appellant

dd1H [/ V/s.
DCIT, Circle - 8,
Pune
...... gcgdf / Respondent
Assessee by :NONE
Revenue by : Shri Vitthal Bhosale
geIaTs &I ARG / Date of Hearing : 09-09-2021

HIYUTT & dRi@ / Date of Pronouncement : 09-09-2021

3¢ / ORDER

This appeal by the assessee against the order dated 30-01-2018
passed by the Commissioner of Income Tax (Appeals)-6, Pune [‘CIT(A)’] for

assessment year 2009-10.

2. On perusal of the letter filed by the assessee, we note that the

assessee wishes to withdraw the appeal in view of having filed application



ITA No.864/PUN/2018, A.Y. 2009-10 *I*

under Vivad Se Vishwas Scheme proof of which the Form No. 3 is enclosed

before this Tribunal.

3. Shri Vitthal Bhosale, the 1d. DR has no objection in case the

assessee wishes to withdraw the appeal.

4. In view of the request made by the assessee the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 09th September, 2021.

Sd/- Sd/-
(Inturi Rama Rao) (S.S. Viswanethra Ravi)
ACCOUNTANT MEMBER JUDICIAL MEMBER

qul / Pune; f&=Te / Dated : 09th September, 2021.
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31drerreff / The Appellant.

g2t / The Respondent.

The CIT(A)-6, Pune
The Pr. CIT-5, Pune
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qu / DR, ITAT, “A” Bench, Pune.
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3TTCRMHR / BY ORDER,

fasit @fRa / Private Secretary,
IR ARl AHIOT, qoT / ITAT, Pune



